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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 771 OF 2022

IN THE MATTER OF:

Nishant Bhargav Applicant
Versus

State of Uttar Pradesh & Ors. ... Respondent (s)

OBJECTIONS ON BEHALF OF JAYPEE INFRATECH LTD. THROUGH

ITS IMPLEMENTATION AND MONITORING COMMITTEE IN O.A. NO.

771/2022 TO THE STATUS REPORT DATED 17.11.2023

MOST RESPECTFULLY SHOWETH-

1.

That this Hon’ble Tribunal is presently seized of the issue of compliances
undertaken by the Jaypee Infratech Ltd., through its Implementation and
Monitoring Committee (hereinafter referred as the ‘answering Respondent’),
for proper disposal of domestic sewage as well as compliance with the
Construction and Demolition Waste Management Rules, 2016 along with the
development of the Sewage Treatment Plant in the Jaypee Infratech Green
Wish Town Project.

That the answering Respondent on 16.05.2023 filed an I.A. No. 531/2023
seeking impleadment in the present matter. Subsequently, this Hon’ble
Tribunal vide Order dated 17.05.2023 noted the observations of the Joint
Committee Report dated 10.02.2023 and granted liberty to the answering
Respondent to place on record its detailed submissions on the observations of
the Joint Committee. Accordingly, the answering Respondent submitted the
Objections to the Joint Committee Report on 16.06.2023 and its
Comprehensive Reply/Counter Affidavit to the Original Application on
19.06.2023.

That thereafter vide Order dated 04.09.2023, IA No. 531/2023 was allowed
and the answering Respondent was impleaded as the Respondent No. 4.
Further, this Hon’ble Tribunal, taking note of the compliances undertaken by
the answering Respondent in its Objections dated 16.06.2023 and the
Comprehensive Reply Affidavit dated 19.06.2023, directed the Joint
Committee carry out a fresh inspection and submit a status report regarding

the same.
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4. Thaton 17.11.2023, the Joint Committee submitted its Status Report alleging
that the answering Respondent has not been disposing of the domestic waste
properly and, that there was non-compliance in the management of
construction and demolition waste as per the Construction and Demolition
Waste Management Rules, 2016. The Joint Committee has further submitted
that a Notice has been issued to the District Magistrate for collection of the
compensation imposed vide the previous Show Cause Notices/Directions
dated 09.02.2023, 15.05.2023 on the answering Respondent. That the
answering Respondent on 12.05.2023 submitted its detailed reply to the
aforesaid notices to the authority which was not taken into consideration.

5. Further, on 14.11.2023 the Uttar Pradesh Pollution Control Board also issued
Show Cause Notices imposing additional fines/compensation for failure to
complete the Sewage Management Plant within the stipulated period, among
other non-compliances from 03.02.2023 till 31.10.2023.

6. That on 21.11.2023, the answering Respondent was granted liberty by this
Hon’ble Tribunal to submit its response to the Joint Committee Report and
was granted four weeks for the same. In pursuance of the said liberty, the
answering Respondent is submitting its Objections to the Status Report dated
17.11.2023, clarifying that the construction of STP-2 has been completed and
will be operational in due course of time , as per provisions of the Construction
and Demolition Waste Management Rules, 2016, has been complied with.
Further, the Hon’ble High Court has also directed vide order dated
11.12.2023, the Uttar Pradesh Pollution Control Board to consider the
response/reply dated 12.05.2023 and 30.05.2023 of the answering Respondent
before imposition and collection of fine/compensation. A copy of the said
Orders dated 11.12.2023 is appended as Annexure R/1.

7. That before averting to response on merits, the answering Respondent seeks
to place on record certain Preliminary Submissions, that are crucial for a
holistic adjudication of the case.

Preliminary Submissions

1. That it is pertinent to bring to your kind notice that vide Order dated
07.03.2023 passed by Hon’ble National Company Law Tribunal the
resolution plan of Successful Resolution Applicant (SRA) was
approved pursuant to which the Implementation and Monitoring
Committee was constituted for the implementation of the Resolution

Plan.
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Even though the responsibility for execution of work for
construction of STP was with the erstwhile management of the
answering Respondent but same could not be completed .

It is noteworthy to mention here that the answering Respondent
through its IMC in terms of the approved Resolution Plan has
undertaken for timely completion of work and thus no additional
liability can be thrown upon the answering respondent as such the
same will cause hinderance in delivering the units to the 20,000/-
homebuyers as per the resolution plan.

It is humbly submitted that no liability can be fastened on the
answering respondent post the approval of the Resolution Plan. The
said position has been supported by catena of decisions of the Hon’ble
Supreme Court[Ghanashyam Mishra and Sons Private Limited
through the Authorized Signatory Vs. Edelweiss Asset Reconstruction
Company Limited through the Director & Ors’ [(2021) SCC OnLine
SC 313], Committee of Creditors of Essar Steel India Limited vs.
Satish Kumar Gupta and others’ [2020) 8 SCC 531]] which
categorically state that on approval of the resolution plan by the NCLT
under section 31(1) of the Insolvency and Bankruptcy Code,2016
claims beyond the Resolution Plan of any claimant stand extinguished.
Further, under section 32 A of the Insolvency and Bankruptcy Code,
any liability prior to the finalization of the Corporate Insolvency
Resolution Process would stand extinguished from the date the
Resolution Plan is approved.

That in the light of the abovementioned submissions of the answering
Respondents, it is clear that the answering Respondent cannot be held
liable for environmental violations and construction of STP which can
only be attributable to acts/omissions of the erstwhile management of
the answering Respondent.

That the answering respondent through its IMC after making an
enquiry with the employees and staff on taking the management was
informed about the whole structural change in design w.r.t the project
and thereafter various consultants were engaged for drawing
specifications and technical structures in the initial months to ensure
timely completion of work. Thereafter, till the month end of November
civil work for the STP construction was completed which later were

halted due to imposition of GRAP.
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vil.  Moreover, the mechanical and electrical work were taken up parallelly
by the answering Respondent. It was in the month of January 2024
only that the STP was completed. As the mechanism of fungal
formation is an important aspect before operation of STP’s, meanwhile
the answering Respondent is under the process of applying for consent
to operate the STPs and the same will be functional and operational in
due course of time.

viii. Thus, the answering respondent has bona-fide complied with all the
directions of this Hon’ble Tribunal and cannot be held liable for the
non-compliances done on the part of erstwhile management.

ix.  The answering respondent undertakes to elaborate more broadly on
each and every averment hereinafter:

Response to non-submission of Compensation imposed vide Show Cause
Notice dated 09.02.2023 and Direction dated 15.05.2023 of the Uttar
Pradesh State Pollution Control Board.

That on 09.02.2023 (Page 41-44 of the Status Report dated 10.02.2023), the

Uttar Pradesh Pollution Control Board issued Show Cause Notices to the
answering Respondent as per the Inspection dated 03.02.2023, imposing an
environmental penalty of Rs. 5,00,000 for non-compliance with Construction
and Demolition Waste Management Rules, 2016 and penalty of Rs.
5,47,80,000/- for failure to treat domestic sewage in compliance with the
Consent conditions and the procedure established by the law.

That on 24.02.2023, the answering Respondent requested for some more time
to submit their response to the Show Cause Notice.

That on 12.05.2023, the answering Respondent submitted their response to
the abovementioned Show Cause Notices dated 09.02.2023 clarifying that the
answering Respondent had initiated insolvency proceedings in 2017 and the
Resolution Plan was finalised on 07.03.2023 (Response dated 12.05.2023
@Annexure R8, Page 158 of the comprehensive Counter Affidavit dt.
19.06.2023). In furtherance of the terms of the Resolution Plan dated
07.03.2023, the answering Respondent cannot be held liable for any alleged
violation before 07.03.2023(Resolution Plan @Annexure R10, Page 178 of
the comprehensive counter affidavit dt. 19.06.2023). Further, the answering
Respondent had also submitted the compliances undertaken for the
management of domestic sewerage as well as the construction and demolition

waste.
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That however, without taking into consideration the response dated
12.05.2023, the Uttar Pradesh Pollution Control Board issued Directions on
15.05.2023 (imposing environmental compensation on the answering
Respondent. On 25.10.2023, the Uttar Pradesh Pollution Control Board has
also directed the District Magistrate to collect compensation (Notice at
Annexure I, page 229 of the Status Report dated 17.11.2023) in view of Show
Cause Notices dated 09.02.2023 and the Directions dated 15.05.2023 issued
by the UPPCB.

That it is pertinent to note in November 2023, the answering Respondent
challenged the Show Cause Notice dated 09.02.2023 and the Direction dated
15.05.2023 of the UPPCB, before the Hon’ble High Court of Allahabad in
“Jaypee Infratech Ltd. vs. Union of India & Ors.” [W.P. (C) 390409&
39106/2023]. On 11.12.2023, the Hon’ble Allahabad High Court was pleased
to dispose of the said Writ Petition with the Direction to the Uttar Pradesh
Pollution Control Board to revisit its Show Cause Notices dated 09.02.2023
and Directions dated 15.05.2023 and take into consideration the Reply dated
12.05.2023 of the answering Respondent, within four weeks. The said Order
further states that no other coercive steps should be taken in pursuance of the
Impugned orders dated 09.02.2023 and 15.05.2023.

That given the abovementioned Orders of the Hon’ble High Court of
Allahabad, it is humbly submitted that no coercive action may be taken against
the answering Respondent till the Uttar Pradesh Pollution Control Board takes
the Reply dated 12.05.2023 of the answering Respondent into consideration
and accordingly decides the issue, which is also the subject matter of the

present Original Application.

. The construction of STP-2 has been completed and application for

consent to operate is under process and the same will be operational in
due course of time and the answering Respondent is ensuring the disposal
of domestic sewage in compliance with the norms

That with respect to the concern of ineffective management of domestic
sewerage and failure to establish STP in compliance with the conditions of
Consent, the answering Respondent clarifies that in furtherance of the
Environment Clearance dated 30.06.2020 and conditions of Consent dated
31.03.2021, one unit of 3.25 MLD at STP 1 and two units of 3.5 MLD at STP-
3 out of the proposed capacity of 39 MLD has been completed which is
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sufficiently taking care of the current load of the present occupancy of the
Project.

That it is reiterated that in 2017, insolvency proceedings commenced and the
answering Respondent could not complete the construction of the STP
facilities in all their project phases. In furtherance of the insolvency
proceedings, the Resolution Plan was finalized on 07.03.2023. It is pertinent
to reiterate at the cost of repetition, that the answering Respondent cannot be
held liable for any action undertaken prior to the finalization of the Resolution
Plan on 07.03.2023.

That even during the CIRP, Resolution Professional has given the possession
of units to the homebuyers and it is important to emphasize that STPs’ were
functional so as to make the buyers and residents have basic necessary
amenities and to provide good living conditions in the interest of homebuyers.
That post the approval of resolution plan, reasonable time has to be provided
to the answering respondent for timely compliances and construction in the
best interest of the home buyers.

That various services of compressor tankers are already available on the sites.
The tankers would collect the wastewater and transport it to STP for effective
treatment before disposal. The said process for disposal of wastewater
continued even during period of the alleged violation by the Joint committee
from 03.02.2023 till 31.10.2023. Photographs of the tankers along with the
logbooks were duly submitted by the answering Respondent in its
comprehensive reply affidavit dated 19.06.2023 at Annexure R/5 — page 136,
144 and 150.

It is submitted that the construction of the STP had to be halted in November-
December 2023 due to the imposition of the Graded Response Action Plan
imposed by the Commission on Air Quality Management for Delhi and NCR
( CAQM) which restricted the answering Respondent from undertaking any
construction of the STP during the said periods. The copies of the GRAP
Orders issued in November and December restricting any form of
construction are marked and annexed as Annexure R/2 (Colly). However, it
i1s pertinent to note that till November 2023, the civil works for the
construction of the STP had been completed.

That subsequent to the revocation of the GRAP Orders in January 2024 the
answering Respondent has commenced with the pending construction

(mechanical and electrical work) of the STP and the same has been completed.
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The STP-2 is complete and the answering respondent is in the process of
applying for consent to operate thus the same will be operational in due course
of time and will be duly utilized for the disposal of domestic sewerage.
Photographs of the STP-2 are marked and annexed as Annexure R/3. It is
humbly submitted that the grievance of the present Original Application as
well as the Uttar Pradesh Pollution Control Board is duly addressed and the
cause of action no longer survives. This is ground enough for the disposal of

the present application.

. The answering Respondent is managing construction and demolition

waste in accordance with the Consent conditions and the Construction
and Demolition Waste Management Rules, 2016

That with respect to the allegations of mismanagement of construction and
demolition waste, it is humbly submitted that the said waste is duly covered
and is being stored only in earmarked areas as per the Construction and
Demolition Waste Rules, 2016, the Environment Protection (Amendment)
Rules, 2018 (also referred as the Dust Mitigation Measures Notification) and
the Directions issued by the Commission for Air Quality Management for
National Capital Region. Further, the covered sheds have been provided for
handling of loose construction material. The construction waste is
subsequently used for filling low lying areas and the excavated basement. The
answering Respondent has also established the requisite water sprinkling
systems to ensure mitigation of dust during the construction phase.
Additionally, cover scaffolding, hosing down road surfaces and cleaning of
vehicles especially during dry season is also undertaken by the answering
Respondent.

That further, the answering Respondent has also installed water sprinklers and
regular sprinkling is being carried out in the Jaypee Greens, Wish Town Noida
for dust suppression to mitigate the dust generated during the construction of
the project of the answering Respondent. For abundant precaution, a boundary
wall has been constructed around the STP to cordon off the STP site from the
surroundings. A section of the boundary wall was initially omitted from
construction due to the availability of insufficient space to store the necessary
materials, however upon inspection, it has now been successfully built. To
safely manage and suppress dust emissions during the process of material

shifting by trucks and vehicles, the sub-base has undergone repairs, and a
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Water Bound Macadam (WBM) has now been meticulously layered over the
restored sub-base. The Water Bound Macadam serves as a surface sealant,
and forms a protective layer over the sub-base, shielding it from wind and
traffic-induced forces that could dislodge particles. Therefore, the Water
Bound Macadam stands as an effective solution for dust control, ensuring a
resilient and sustainable road surface.

22. Further, the answering Respondent has segregated between this road under
construction as well as the actual road in use by way of Green Net on the
median part. The deployment of a Green Net on the median part acts as a
visible and clear demarcation deterring unauthorized access and ensuring that
the section of the road undergoing construction remains restricted from public
traffic. Additionally, the Green Net contributes to a streamlined and organized
construction environment, minimizing any possible dust emissions from the
site. It is pertinent to mention here that Smog Guns were also stationed at STP-
2, maintaining good housekeeping and adhering to the Construction and
Demolition Waste Management Rules 2016 as well as the Dust Notification
25.01.2018. It is reiterated that the answering Respondent has complied with
all the concerns raised by the Original Applicant as well as the Joint
Committee in the Report dated 17.11.2023 and nothing further remains.
Photographs of the smog gun and the green net are marked and annexed as
Annexure R/4.

23. That it is pertinent to bring to your kind notice that the answering Respondent
came into existence only in March 2023, once the Implementation and
Monitoring Committee was constituted for the implementation of the
Resolution Plan. The responsibility for execution of work for construction of
STP was with the erstwhile management and the answering Respondent
should not be penalised for the act(s)/omission(s) of the erstwhile
management. Moreso, the answering Respondent should not be burdened with
any penal cost while the answering Respondent is undertaking the completion
of thousands of homes in the larger interest of homebuyers.

Response to the Observations in the Status Report on Merits

1. That the contents of para 1 to 6 are reiteration of the court proceedings and
pleadings and to that extent do not merit any response from the answering
Respondent. That it is pertinent to mention that the contents of para 5 which

reproduce the observations of the Joint Committee in the Status Report dated
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10.02.2023 have been duly responded to and objected by the answering
Respondent on 16.06.2023 as well as 19.06.2023. The present objections may
be read in furtherance of the compliances submitted by the answering

Respondent in the abovementioned Affidavits.

Response to 8(A) — Show Cause Notice issued based on violation and for
non-establishment of the STP for treatment of domestic waste, contrary
to the conditions of Consent dated 31.03.2021.

. That in response to the contents of para 7, point 8(A) of the status report, the

contents of para 13 to 17 of the Preliminary Submissions may be read as a
response and are not being reiterated for the sake of brevity. It is humbly
submitted that the answering Respondent has completed the construction of
the Sewage Treatment Plant -2, and the answering respondent will apply for
consent to operate which will become operational in due course of time and
thus the allegations and grievance herein regarding the non-functional of STP

-2 and improper management of domestic sewerage are duly addressed.

. That the Joint Committee in its Status Report has submitted that samples of

untreated sewage were collected and the standards therein do not meet the
standards as prescribed in law. It is pertinent to note that the said samples have
been collected in violation of the procedure established under law for
collection of samples under Section 21 of the Water Act, 1974 and as per Rule
6 of the Environment Protection Rules, 1986. The said provisions require the
officer collecting samples to hand over one portion of the sample to the person
from whom the sample is taken under acknowledgement However, no sample
was provided to the answering Respondent for any third party triangulation
which is mandated by law. Further, the said reports have not even been placed
on record by the Joint Committee along with the Status Report. However, it
is reiterated that the answering Respondent has duly complied with the
requirements for the construction of the STP and the answering Respondent
is willing to undertake a fresh analysis of the water samples and submit the

same to the UPPCB to confirm the effective functioning of the STP.

Response to para - 8(B)The answering Respondent has complied with the
Construction and Demolition Waste Management Rules, 2016

4. That in response to the contents of para 8(B) at page 226, the contents of para

18 to 20 of the Preliminary Submissions may be read as the response of the
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answering Respondent and are not being reiterated for the sake of brevity. It
1s however pertinent to submit that the answering Respondent has installed
the antismog gun and undertaken numerous measures to ensure that there is
no violation of the Consent Conditions, the provisions of the Construction and
Demolition Waste Management Rules, 2016 and the Orders of this Hon’ble
Tribunal. That in view of the compliances undertaken by the answering
Respondent, the lis in the present matter does not survive and accordingly, the

present application may be disposed of.

Response to para 8(C) The Uttar Pradesh Pollution Control Board has
arbitrarily calculated and imposed environmental compensation without

any basis in law and corroboration of the alleged violation with evidence

5. That in response to the contents of para 8(C), it is humbly reiterated that the

compensation calculated and imposed vide Show Cause Notices dated
09.02.2023 as well as Directions dated 15.05.2023 have been stayed by the
Hon’ble High Court of Allahabad vide Order dated 11.12.2023 as stated
earlier. That further, the Hon’ble High Court has categorically stated that no
further coercive action may be taken against the answering Respondent until
the said Show Cause Notices have been revisited in view of the Reply dated
12.05.2023 of the answering Respondent. Further, with respect to the
compensation calculated in Show Cause Notices dated 14.11.2023, the
answering Respondent has duly submitted the compliance status herein and to
the State Pollution Control Board as well vide its Reply dated 24.01.2023. The
said Reply and the compliances may be duly considered by the UPPCB before
proceeding further with the said Show Cause Notices by giving a fair
opportunity to explain the entire context of the present Project especially with
the fact that this Project is in the process of being transferred through the
NCLT/NCLAT Proceedings.

Response to para 8(D) - The answering Respondent cannot be made liable
for any non-compliance or compensation/penalty during the approval
period of the Resolution Plan.

6. That in response to the contents of para §(D), it is humbly submitted that no

liability can be fastened on the Corporate Debtor post the approval of the
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Resolution Plan. The said position has been supported by catena of decisions of
the Hon’ble Supreme Court[Ghanashyam Mishra and Sons Private Limited
through the Authorized Signatory Vs. Edelweiss Asset Reconstruction Company
Limited through the Director & Ors’ [(2021) SCC OnLine SC 313], Committee
of Creditors of Essar Steel India Limited vs. Satish Kumar Gupta and others’
[2020) 8 SCC 531]] which categorically state that on approval of the resolution
plan by the NCLT under section 31(1) of the Insolvency and Bankruptcy
Code,2016 claims beyond the Resolution Plan of any claimant stand
extinguished. Further, under section 32 of the Insolvency and Bankruptcy Code,
any liability prior to the finalization of the Corporate Insolvency Resolution

Process would stand extinguished from the date the Resolution Plan is approved.

. That in the light of the abovementioned submissions of the answering

Respondents, it is clear that the answering Respondent cannot be held liable for
occupancy prior to the date of the completion of the project as the residents
themselves had pursued the issue of possession with the erstwhile management
of the answering Respondent. Be that as it may, the answering Respondent has
completed the construction of the STP as well as the installed requisite measures
for management of construction and demolition waste as is evident from the
photographs on record. It is humbly submitted that nothing further remains in the
present Application and the same may be disposed of with Directions to the
Board to take into consideration the compliance of the answering Respondent

and proceed with the monitoring in accordance with the law.

Place: New Delhi
Date: 11.02.2024

SETTLED BY:
Shri. Sanjay Upadhyay

Senior Advocate

DRAWN BY:

Mansi Bachani, Sonali Sengupta & Arushi Malik
Advocates for the Respondent No. 4

29, LGF, Presidential Estate,

Nizamuddin East, New Delhi -110013

Email: sonali@eldfindia.com +91- 9050622741
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Digitally signed by :-
SHYAM LAL
High Court of Judicature at Allahabad

Neutral Citation No. - 2023:AHC:233824-DB

ANNEXURE R/1
(Colly)

14

Court No. - 21

Case :- WRIT - C No. - 39106 of 2023

Petitioner :- Jaypee Infratech Limited

Respondent :- Union Of India And 2 Others

Counsel for Petitioner :- Jatin Kumar Mishra,Kali Azad

Counsel for Respondent :- A.S.G.I.,Avijit Saxena,Hari Nath Tripathi,Jai
Prakash Rai

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Donadi Ramesh,J.

1. Heard Sri Anurag Khanna, learned senior counsel assisted by Sri
Kali Azad for the petitioner and Sri Alok Mishra holding brief of
Dr. H.N. Tripathi for respondents no.2 and 3.

2. The petitioner has called in question an order dated 15.5.2023
passed by U.P. Pollution Control Board imposing environment
penalty of Rs.5,00,000/- on the petitioner Company.

3. The submission of learned senior counsel is that in pursuance of
show cause notice dated 9.02.2023, the petitioner Company
submitted its reply dated 12.05.2023 (at page 138). However,
without considering the same, the impugned order has been
passed.

4. Learned counsel for the U.P. Pollution Control Board states that
notice was issued by Noida office whereas the reply was submitted
by the petitioner Company at Lucknow office and, therefore, it
could not be considered. He states that the respondents will re-visit
the matter taking into consideration the reply dated 12.05.2023.

5. Accordingly, the petition is disposed of with direction to
respondents no.2 and 3 to re-visit the matter taking into
consideration the reply dated 12.05.2023 within a period of four
weeks and until the decision is taken, no coercive steps shall be
taken in pursuance of the impugned order.

(Donadi Ramesh, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 11.12.2023
SL
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Court No. - 21

Case :- WRIT - C No. - 39049 of 2023

Petitioner :- Jaypee Infratech Limited

Respondent :- Union Of India And 2 Others

Counsel for Petitioner :- Jatin Kumar Mishra,Kali Azad

Counsel for Respondent :- A.S.G.I.,Avijit Saxena,Hari Nath Tripathi,Jai
Prakash Rai

Hon'ble Manoj Kumar Gupta,Acting Chief Justice
Hon'ble Donadi Ramesh,J.

1. Heard Sri Anurag Khanna, learned senior counsel assisted by Sri
Kali Azad for the petitioner and Sri Alok Mishra holding brief of
Dr. H.N. Tripathi for respondents no.2 and 3.

2. The petitioner has called in question an order dated 15.5.2023
passed by U.P. Pollution Control Board imposing environment
penalty of Rs.5,47,80,000/- on the petitioner Company.

3. The submission of learned senior counsel is that in pursuance of
show cause notice dated 9.02.2023, the petitioner Company
submitted its reply dated 12.05.2023 (at page 138). However,
without considering the same, the impugned order has been
passed.

4. Learned counsel for the U.P. Pollution Control Board states that
notice was issued by Noida office whereas the reply was submitted
by the petitioner Company at Lucknow office and, therefore, it
could not be considered. He states that the respondents will re-visit
the matter taking into consideration the reply dated 12.05.2023.

5. Accordingly, the petition is disposed of with direction to
respondents no.2 and 3 to re-visit the matter taking into
consideration the reply dated 12.05.2023 within a period of four
weeks and until the decision is taken, no coercive steps shall be
taken in pursuance of the impugned order.

(Donadi Ramesh, J.) (Manoj Kumar Gupta, A.C.J.)

Order Date :- 11.12.2023
SL
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TIEET TrsraTH T =1 i Aesadt a=
T AOTIAT TSET SATTET
Commission for Air Quality Management in
National Capital Region and
Adjoining Areas

No.120017/27/GRAP/2021/CAQM 14th January, 2024
ORDER

Sub.: Implementation of Actions under Stage-III (‘Severe’ Air Quality) of
revised Graded Response Action Plan in Delhi-NCR- steps to be taken.

The Commission for Air Quality Management in NCR and adjoining areas,
vide Direction No. 77 dated 6th October, 2023, issued statutory direction for
implementation of the revised schedule of the Graded Response Action Plan
(GRAP) with immediate effect as and when orders under GRAP are invoked.
The same is also available on the CAQM website (cagm.nic.in).

Actions under Stage-I, II, IIIl and IV of the GRAP were invoked vide CAQM
orders dated 06.10.2023, 21.10.2023, 02.11.2023 and 05.11.2023
respectively and on periodic review of the air quality of Delhi and forecast
provided by IMD/ IITM, the subcommittee on GRAP revoked actions under
GRAP stage IV & III vide order dated 18.11.2023 and 28.11.2023 respectively.
Further, actions under GRAP stage-IIIl were invoked again vide order dated
22.12.2023 based on deteriorating air quality of Delhi and forecast provided
by IMD/IITM, which were later revoked on 1stJanuary, 2024.

Further, the Sub-Committee constituted for invoking actions under the GRAP
in its meeting held on 14th January, 2024 comprehensively reviewed the air
quality scenario in the region as well as the forecasts for meteorological
conditions and Air Quality Index made available by IMD /IITM.

The Sub-Committee observed that the AQI of Delhi has witnessed a spurt due
to unfavourable climatic conditions like very low wind speed, rise in the
moisture levels, low mixing heights and local pollution sources including large
scale open burning in the last about 24 hours and at 10:00 A.M. and 11:00
A.M. on date, the average AQI for Delhi stood at 458 and 457 respectively. The
committee however further deliberated that the spike in AQI (> 450) may not
last for long as per the forecast made by IMD/IITM and is expected to largely
remain in the Severe category (401-450) for few days, owing to the continuing
unfavorable meteorological and climatic conditions.

Keeping in view the prevailing trend of air quality, in an effort to prevent
further deterioration of the air quality, the sub-committee decided that ALL
actions as envisaged under Stage III of the GRAP -'Severe' Air Quality (DELHI
AQI ranging between 401-450) be implemented in right earnest by all the
agencies concerned in the NCR, with immediate effect, in addition to the stage
[ and II actions already in force.
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These include:

1. Further intensify the frequency of mechanised/ vacuum-based
sweeping of roads.

2. Ensure daily water sprinkling along with dust suppressants, before
peak traffic hours, on roads and right of ways including hotspots,
heavy traffic corridors and ensure proper disposal of the collected dust
in designated sites/ landfills.

3. Further intensify public transport services. Introduce differential rates
to encourage off-peak travel.

4. Construction & Demolition activities:

(i) Enforce strict ban on construction and demolition activities in the entire

NCR, except for the following categories of projects:

Projects for Railway services / Railway stations

Projects for Metro Rail Services and stations

Airports and Inter State Bus Terminals

National security/ defence related activities/ projects of national

importance;

Hospitals/ health care facilities

Linear public projects such as highways, roads, flyovers, over

bridges, power transmission/distribution, pipelines etc.

g. Sanitation projects like sewage treatment plants and water supply
projects etc.;

h. Ancillary activities, specific to and supplementing the above noted
categories of projects.

a0 o

B¢

Note: The above exemptions shall be further subject to strict
compliance of the C&D Waste Management Rules, dust prevention/
control norms including compliance with the directions of the
Commission issued from time to time in this regard.

(ii) Other than the projects exempted under (i) above, dust generating/
air pollution causing C&D activities to be strictly banned during this
period shall include:
e FEarthwork for excavation and filling including boring & drilling works.
All structural construction works including fabrication and welding
operations.
e Demolition works.
Loading & unloading of construction materials anywhere within or outside
the project sites.
e Transfer of raw materials either manually or through conveyor belts,
including fly ash.
e Movement of vehicles on unpaved roads.
Operation of batching plant.
e Laying of sewer line, waterline, drainage work and electric cabling by open
trench system.
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Cutting and fixing of tiles, stones de other flooring materials.

Grinding activities.

Piling work.

Water proofing work.

Painting, Polishing and varnishing works etc.

Road construction/ repair works including paving of sidewalks / pathways
and central verges etc.

(iii For all construction projects in NCR, non-polluting / non-dust
generating activities such as plumbing works, electrical works,
carpentry related works and interior furnishing / finishing / decoration
works (excluding painting, polishing and varnishing works etc) shall be
permitted to be continued.

5. Close down operations of stone crushers

Close down all mining and associated activities in the NCR.

NCR State Govts. / GNCTD to impose strict restrictions on plying of BS
III petrol and BS IV diesel LMVs (4 wheelers) in Delhi and in the
districts of Gurugram, Faridabad, Ghaziabad and Gautam Budh
Nagar.

No

8. State Govts. in NCR and GNCTD may take a decision on discontinuing
physical classes in schools for children up to Class V and conducting
classes in an online mode.

Further, citizens may be urged to adhere to the citizen charter and assist in
effective implementation of the GRAP measures aimed towards sustaining and
improving the Air Quality in the region, as under:

Walk or use cycles for small distances.
Choose a cleaner commute. Share a ride to work or use public
transport.

e People, whose positions allow working from home, may work from
home.
Do not use coal and wood for heating purpose.
Individual house owners may provide electric heaters (during winters)
to security staff to avoid open burning.

e Combine errands and reduce trips.

(R.K. Agrawal)
Director (Technical)
(Member & Convenor of Sub-Committee on GRAP)
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The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.
Civil Secretariat, Vidhan Sabha Marg, Lucknow — 226 001.

The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan — 302 005.

The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat,
Sector — 1, Chandigarh.

The Chief Secretary, Government of NCT of Delhi, 3t Floor, Delhi
Secretariat, I. P. Estate, New Delhi — 110 002.

Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

Additional Chief Secretary, Department of Environment, Room No. 335, 3rd
Floor, Haryana New Secretariat, Sector 17, Chandigarh.

Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801, 8t Floor, B Wing,
Delhi Secretariat, Delhi - 110002.

Principal Secretary, Department of Environment, Room No. 4224, 2nd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6th Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi — 110054.

Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

Principal Secretary, Urban Local Bodies, Haryana, 506, St Floor, New Civil
Secretariat, Sector 17, Chandigarh.

Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9t Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109.

Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 3rd Floor, Jaisingh Road, New Delhi.

Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.
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28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

Addl. Director General of Police (Trg%c), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi — 110075.

Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor,
Vikas Sadan, INA, New Delhi — 110023.

Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi — 110001.

Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002

Engineer in chief (E in C-LII, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 110010.

Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi — 110032.

Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan — 302004.

Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula,
Haryana - 134109.

Chairman, Delhi Pollution Control Committee, 6% Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi — 110002.

Engineer-in-Chief, Public Work Department (PWD), Delhi, 12th Floor, Maso
Building, Indraprastha Estate, New Delhi-110002.

Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.
Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan — 302007.

Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226001.

CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi — 110003.

Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi — 110 001.

Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.

Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi — 110023.

Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
110003
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60.
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62.

63.

64.

65.

Chairman, New Okhla Industrial %%velopment Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.

Chairman, Greater Noida Industrial Development Authority, Plot No. 01,
Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP — 201308.
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

Member Secretary, Central Pollution Control Board (CPCB), Parivesh
Bhawan, East Arjun Nagar, Delhi — 110032.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh — 226010.

Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan — 302004.

Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,
Panchkula, Haryana — 134109.

Member Secretary, Delhi Pollution Control Committee, 6th Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi — 110002.

Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana — 134112.

Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.

Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
110002.

The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.

The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan
Road, New Delhi - 110011.

The Deputy Commissioner, North Delhi, Alipur, Delhi — 110036.

The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi — 110093.

The Deputy Commissioner, North West Delhi, O/o of the Deputy
Commissioner, Kanjhawala, Delhi — 110081.

The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.

The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
110068.

The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-IV, New Delhi — 110024.

The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.
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66.

67.

68.

69.
70.

71.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

The Deputy Commissioner, West De%, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi — 110027.

The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh — 250002.

The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh — 201001.

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh — 203001.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District — Muzaffarnagar, Uttar Pradesh -251001.

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245101.

The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.

The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.

The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - 124001.

The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram

The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 132103.

The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001.

The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -121004.

The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani,
Haryana -127021.

The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana — 123401.

The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107.

The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.

The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.
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95.

96.

97.

98.
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101.
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103.

104.

105.

106.

107.

108.

109.

110.

The Deputy Commissioner, Jincﬁi,5 O/o Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.

The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan — 321001.

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut — 250002.

The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh — 201001.

The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh — 247776.

The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.

The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh — 251002.

The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh —-245101.

The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.

Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.

The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana — 124001.

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, Haryana — 131001.

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana — 132001.

The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana — 121001.

The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -122001.

The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.

The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 121102.

The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - 122107.

The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124103.
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111.
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114.
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125.

126.

127.

128.

129.

130.

The Deputy Commissioner, Municﬁa 1 Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan - 321001.

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana — 122003.

Chief Controller of Explosives, PESO, CGO Complex, Sth, A Block, Seminary
Hills, Nagpur, Maharashtra — 440001.

Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.

The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi -110032.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110
009.

Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.

Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.

Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 001.

Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2nd Floor, Sector - 17C, Chandigarh — 160017.

Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana — 125 122.
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133.

134.

135.

136.

137.

138.

139.

140.

The Chief Engineer (O&M), Deen ]@Jndhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar — 135 004.

The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana —
132 105.

Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
124106

Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village — Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.

Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.

The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.

The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.

Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.

The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.

Copy for information and appropriate action to:

. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,

New Delhi, Delhi 110001.

. The Secretary, Department of Personnel and Training (DoPT), Government

of India, Room No. — 112, North Block, New Delhi — 110 001

. The Director General, Central Public Work Department (CPWD) A-Wing,

Room No. 101 Nirman Bhawan, New Delhi

4. The Additional Chief Secretary, Health Department, Govt. of Haryana
5. The Additional Chief Secretary, Medical Health & Family Welfare

Department, Govt. of Rajasthan

. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh

. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi
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Copy also to:

The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi — 110 001.

The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi — 110 001.

The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi — 110 O01.

The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

The Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

The Chairperson and all Members (including Associate Members), CAQM

(R.K. Agrawal)
Director (Technical)
(Member & Convenor of Sub-Committee on GRAP)

17 9t HfSTd, SaTeR ATIR Ha- @y, &, fafedm), eferera o, = faeit-110001
Q@YY : 011-23701213, 3 -Hd : cagm-ncr@gov.in
17 Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in


mailto:caqm-ncr@gov.in
tel:011-23701213
mailto:caqm-ncr@gov.in

69

322



323

70



71

324



325

72



73

326



327

74



75

328



329

76



77

330



331
78

-TRUE COPY-


ELDF
Typewritten Text
-TRUE COPY-


79

ANNEXURE R/3

332


ELDF
Typewritten Text
ANNEXURE R/3


333

80



81

334



335
82

-TRUE COPY-


ELDF
Typewritten Text
-TRUE COPY-


83

ANNEXURE R/4

336


ELDF
Typewritten Text
ANNEXURE R/4


337

84



338
85

-TRUE COPY-


ELDF
Typewritten Text
-TRUE COPY-


339
86

ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Service in Nishant Bhargava vs State of Uttar Pradesh & Anr. (O.A. No. 771/2022/PB)

1 message

ELDF <eldflegal@gmail.com> Sun, Feb 11, 2024 at 8:32 PM
To: pradeepmisra@yahoo.com, anandbhadola1979@yahoo.com, narendra_kasana@rediffmail.com, bhanwar jadon
<bhanwar(09jadon@gmail.com>

Cc: Mansi Bachani <mansi@eldfindia.com>, Sonali Sengupta <sonali@eldfindia.com>, Arushi Malik <arushi@eldfindia.com>,
Admin <admin@eldfindia.com>

Respected Sir,

Please find the attached copy of the Objections on behalf of Jaypee Infratech Itd. through its Implementation And
Monitoring Committee to the Status Report of the Joint Committee Report dated 17.11.2023, in OA No. 771/2022.

Thanks & Regards

Sameer Manher

Clerk

Enviro Legal Defence Firm

29, Presidential Estate LGF,
Nizamuddin East New Delhi — 110013
Ph. No. 011-40573181
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